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BEFORE THE REG STRAR SUNI L THOVAS
Petition(s) for Special Leave to Appeal (C vil)No(s).35563-35564/2010
HAKAM S| NGH Petitioner(s)

VERSUS

STATE OF HARYANA Respondent ( s)
(Wth appln(s) for c/delay in filing SLP and office report ))
Date: 07/02/2011 These Petitions were called on for hearing today.
For Petitioner(s) M. Bipin Bihari Singh, Adv.

M. Ashok K. Mahaj an, Adv.

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng

ORDER
The sol e respondent has been served by registered post,
acknow edgment due. Vakal at nama not filed by t he
respondent. No representation al so. No further steps are

required as subnitted by the counsel for the petitioner
Hence, place the nmatter before the Hon bl e Court, as per
Rul e.

(SUNI L THOVAS)
s Regi strar



